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Delhi Municipal Committee have 
proposed a scheme for the establish-
ment of some polvclinics and Health 
Centres in the vanous areas in their 
jurisdiction fOr inclusion in the 
Fourth Five Year Plan. The matter 
is still under consideration of the 
Delhi Administration. 

Delhi Development AuthorltJ 

{ 
Shri Yashpal Sing!!: 

1185. Shri Indrajit Gupta: 
Shri Kapur Singh: 

Will the Minister of Health be 
pleased to state: 

(a). whether it is a fact that the 
work of development of land is 
being entrusted by the Delhi Deve-

,lopment Authority to the C.P.W.D.; 

(b) if so, the main reasons for not 
. creaitng a separate organisation a~ 

contemplated in Section 6 of the 
Delhi Development Actj and 

(c) whpther Government contem-
plate tak;ng an early decision in the 
matter? 

The MinIster of Health (Dr: Sashlla 
NaJar): (a). Yes. 

(b) Section 6 of the Delhi Deve-
lopment Act, 1957, does not specifi-
cally provide for the creation of a 
separate engineering 'organisation in 
the Delhi Development Authority. It 

. empowers the Authority to carry out 
the building, engineering, mining 
and other operations, and to execute 
works in connection with water-
supply. electricity, sewage disposal 
. and other services. There is no 
·embargo on the Authority entering 
into an arrangement with an or-
ganisation like the Central Public 
Works Department to execute its en-
Bineering works on payment of de-
partmental charges. 

(c) Government are of the view 
that the setting up of an indepen-
dent engineering organisation under 
the Delhi Development Act is neither 
possible at this stage in view of the 

difficulties involved in getting sui\-
able stat!, equipment and stores nor 
necessary. It may be more expea-
sive than the present arrangement. 

Dam 011 the CauverJ River 

r Shrl Vishwa Nath PaD4eJ: 
11111 J Sb.rImatl Savltrl Nl&'am: . 1 Shri Yampa! Singb: 

l Sbrj OniuU Lal Berwa: 

Wi:ll the Minister of IrrigatiOR .... 
Power be pleased to state: 

(a) whether it is a fact that a pro-
posal to construct a dam across the 
Cauvery river either at Hogenekkal 
Falls or at some other site to be 
chosen for exploitation of power is 
under considerntion of the Govern-
ment; and 

(b) if so. the details thereof? 

The Minister of ImgatioR ... 
Power (Dr. K. L. Rao): (a) Yes. The 
Governments of Madras and Mysore 
have suggested different proposals 
for .power development in the 
Cauvery Valley, but no final decision 
has been taken. 

(b) The question of implementa-
tion of any of these schemes can 
only be considered after the investi-
gations, which are under way, are 
completed and reoalisti(: estimates of 
cost prepared . 

Dirfdors of Compaaiee 

11ft J Shri YaslqJal Singh: 
''\. S .. r, In .... ,,jit Gupta: 

Will the Minister of FiDIIIule 1te 
pleased to state: 

(a) Whether there are a number 
of companies which do not provide 
for appointments of not less thaa 
two-thirds of the total number of 
directors according to principle of 
proportional representation; 

(b) if so, what was their number 
during the last year; aDd 




